
' y-'

i:FNTRA1. ADMINISTRAI'IVF TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

CP NO. 42S/2n03 IN

OA NO. 1 7 70/ZOO1

This the 3rd day of June, ZUDA

HON BLE SH. VC K. MAJOTRA, VICE CHAIRPiAN iA)
HOMBLE SH. KULDIP SINGH, MEMBER (J)

Smt„ Ushs Saini

W/o Sh. Ashok Saini

23, Plasiid Lane, Bhogal
Mew DsSlhi.

{By Advocate; Sh. S.Q.Kazim)

Versus

1 , Mrs,, Gauri Cnatterii
Director General

Archaeological Survey of Indie
11 ,, Jan path, New Oelhi-1 1 0001 .

2, Sh, J.R.Aggsrwal
Director (Adrnn, )

Office of Director General
ArehaeologicaI Survey of India
1  1 , Ja n pa t h ,, New De 1 h i -1 1 0 0 01.

3, Sh, Yogesh Gupta
Section Officer-

Off ice of Director General
Archaeological Survey of India
11 , Jen path, New Devi, hi-) 1 000 1 ,

( 8V AdVocate s Sh. B. K. Berera )

^  0 R 0.,„e R (ORAL)
*  By Sh. v.. K. Majotra, Vice Chairman (A)

1. e a r n e d c o L.i n s e 1 h e a r* d,

2„ OA-1770/2001 was partly allowed vide order dated

5,3,2002 with the following directions;-

"In the (?fbo've view of thei n-iat'ter, tiie
application succeeds .partially and is
accordingiy dispcsed ot, Respcnden Is are
directed" to 'consider the grant of temporary
status to the applicant, on the day she has
completed the requisite period of 240 days
■for 206 days as tfie case may be foilowed^ by
reau'larisation in turn. This decision wiiiuh
woiJid apply to other persons i deniica.!. I y
Dlaoed in the organisation as well shouid be
aiv&n effleet to within tliree months from the
date of receipt of a copy the orcier,, 1 ae

0^^



•W^

F»nr»i leant s claims for reguiarisatlon as
Marks Man, the post which she is holding on
adhoc basis is rejected as being without
merit. but with other directions to tne
respondents to permit her to continue in that
post till a regularly recruited person loins
duties as Marks Man, as well as to permit her
to appear for direct recruitment to the post,
by relaxing the upper age limit, considering
th period of service she has put i n a1reaav
both as a skilled casual worker and as an ad
hoc Marksman. No costs."

2. Counsel for applicant pointed out that respondents have

vide An nex u r e--111 dated 1 3. 1 1 » 2U03 cancel led tl'ie ad hoc

appointment of the applicant as Marksman w.e.f. 7. 10.2U03

(A/NJ on the ground of abolition of the post vide respondents

order dated 7. 10,2002.-. Learned counsel of the resdoriden

stated that 13 posts of Marksman in the scale of Rs,3050 45^0

yers' abolished by An nex Lire R-2 dated ?, 10, 2003, Howevei , l Lie

aoDlleant is still continuing with the respondents as an

unskilled labour with temporary status and respondents

u n d e r t a k e t c c c n s i d e r t h e a p p 1 i c a n t f o r r e g u 1 a r i s a 11 o n a g a i n s c

a Group '0' post as and when available.

3. Learned counsel of the applicant stated that the post of

Marksman which has been abolished and on which the applicant

has been working on ad hoc basis was a Group C post and as

such the applicant shoui d be considered for reguiarisatlon in

a  (:3roup C post.

4. In this connection, the observation of this Court in order

dated 5. 3. 2002 is absolutely clear that the applicant cannot

have a lega.i. claim for reguiarisatlon in Group c' post of

Marksman and applicant s claim for reguiarisatlon as MarKsman

yhioh ■ he hafe been holding on ad hoc basis was a.lso reiected,

AS such the respondents may consider the applicant f or



reau i ar I sa ti on agai nsr. a Group D post as and when available

as per their undertaking and till then the applicant may oe

allowed to work as an unskilled labour on tefriDorarv status.,

5. In the backdrop of the above discussion, the CP is droDoad

and notices to the respondents are discharaed.

(  kuloipIsingh )
Member (J)
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(  V,K:, MAJCtTh'A )

Vice Chairman (A)


